ATIO DR PRESSION O R DR
BK DA NERAPRO BRIV n
OPERA RASTR R D RY A A BA
der Sub-regulatio of regulation 364 of the Insolvency and Ba ptey Board of ind
o Resahrion Process for Cotocrats Fa - 5
RELEVANT PARTICULARS ke
1. | Name of the corporate debtor RK Patil Infraprojects Private Limited
along with PAN & CIN/LLP No. AAFCR8553D
U70102MH2012PTC225910
2. | Address of the registered office RMC Plant, RK . House, Near Gavhan

Phata, Panvei - Uran Road, Vahal,
Panvel, Maharashtra, india, 4102086.

3. | URL of website No Website

4. | Details of place where majority of Navi Mumbai.

| fixed assets are located

5. | installed capacity of main ot Applicable
products/ services

6. | Quantity and value of main Gross Sales- Rs. 5,51.00,329/- {As per
products/ services sold in last Audited Financial Statements for the
financial year Financial Year 2020-21)

7. | Number of employees/ workmen NiL B

8. | Further details inciuding last Details can be obtained by sending email
available financial statements at: cirprikpatilinfraprojects@hotmail.com
{with schedutes) of two years, |
of creditors are available at URL:

9. | Eligibility for resolution applicants Details can be obtained by sending email

i under section 25(2)(h) of the Code | at: cirprkpatilinfraprojects@hotmail.com
|is available at URL:

10.| Last date for receipt of expression 09.02.2025
| of interest

Date of issue of provisional fist of | 19.02,2025
| prospective resolution applicants

12 Last date for subm
objections 1o provisional list
13, Date of issue of final list of 06.02.2025
prospective resolution appli

14, Date of issue of information 11.03.2025
memorandum, svaluation matrix
and request for resolution plans
1o prospective resolution applicants |

15.| Last date for submission of 10.04.2025
resolution plans
Process email id o submit cirprkpatilinfraprojects@hotmail.com
Expression of Interest
Date : 25 January 2025 Rajesh Shah
Place: Pune interim Resclution Professional

in the matter of RK Patil Infraprojects Private Limited

iBBI Registration Detalls Regn. Ne. IBBI/IPA-002/IP NOOBO2/2018-18/11881
Communication address and E-mail ID registered with IBBI:

701, Laxmikunj Apartment, Opp. Premanand society,

near Rajendranaga avi peth, Pune 411030

Email: cirpricpatif projects@hotmail.com
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SATURDAY, JANUARY 25, 2025

STATE BANK OF INDIA

0 SBI SARB Thane (11697) Branch

1 Floor, Kerom, Plot Mo 8-112 Circle, Road No. 22, Wagle Indaestnal Estata, Thane (Wi-400 604 E-mail 1D @ sbe 118E7@ kb coin

A nodice s hereby given that the following Borrower { Direcioes | Guarantors have defaulted in the repayment of principal and
intarast of the loans facilily oblsined by them from the Bank and the loans have been classified as Mon-Performing Asseds
(MBS, The notices were Issued o them under Section 1302) of Securtization and Be-construckon of Financial Assels and
Enforcemant of Securty Interest Act 2002 on their last known addresses, but they have bean retemed unserved and as such
{reiy are hesreby Informed by weay of this public notice,

& Details of Proparties / Addvass of |1 Daie of Demand Hotice
e Nama of the Borrowers Becavid Auisba o be- Ervced 2) Dafe of NPA
3) Amount oulstanding

Flat Mo. 1623, 16" flogr, Towsar S, Lodha
|Quality Homes Construcled on Land
Beaaring Survey Mo, 328, 32091, 3401,

i
Mr. Tanmay Milkanth Khanolkar MRl

Mrs. Nikita Milkanth Khanolkar (2 01.05.2024

! :u"‘ Ek':fﬂh“”’ Vidhyadnar|..3. 3412, 3213, at Vigage : Majiwade,
FJaﬁdu 1623 16" flnor. Tower iOff Eastarmn Express Highway, Thane|(3) T 47.59.247)- (Rs. Forty Seven Lakh
R buﬂm,? Hames, [(Vest), Tal. & Dist. Thane-400 608, In Fifty Nine Thousand Two Hundred Forty

the name of Mr. Tanmay Khanolkar & Sevan Only) as on 09.01.2025 with further
Mirs. Nikita Khanolkar, interest and incidental expenses, costs,
Tha steps arg boing laken for-substiubed serice of notice, Tha aboyve Borrower(3) and (o heir Gearantor(s) (whemsewser
appicable) are hersby called upoen to make payment of outstanding amount within &0 days from the date of publication of this
realece, faling which fustier Steps ol be Lakan alles expiy of 60 dayvs From (he dale of this nalece ureder seb-saction (4 of Sedtion
13 of Securitizaton and Reconstruction of Financial Asssts and Enforcement of Secunty interest Acl, 2002,

Tha borrowers atbention is invited to provisions of Sub-sachion (8) of Saction 13 of the Act, in respect of time available
to redeem the secured assets.

Majiwade, Thane (West)-200 DEE.

gd/-

(Chandrakumar D. Kamble)
Chief Manager & Authorized Officar
State Bank of India

Date @ 24.01.2025
FPlace: Thane

Annexure =13, FORM NO. 22, [See Regulation 37(1)] BY ALL PERMISSIBLE MODE

OFFICE OF THE RECOVERY OFFICER, DEBTS RECOVERY TRIBUNAL PUNE
Unit Mo, 307 to 310 3rd Floor, Kakade Biz lcon Building, Shivaji Magar, Pune - 411016

RP No. 37/2020 Date of Auction Sale: 03.03.2025

PROCLAMATION OF SALE: IMMOVABLE PROPERTY
PROCLAMATION OF SALE UNDER RULES 37, 38 AND 52 (1)(2) OF SECOND SCHEDULE TO THE INCOME

THE FEDERAL BANK LTD.

Versus

% MR. ANIL VITHAL RANE AND ANR.

(CD-1} Mr. Anil Vitthal Rane, Satral, Post Kasral, Taluka Kankavll, District Sindhudurg. Maharashitra.

(CD-2) Mrs. Vrushali Anil Rane, &1 Satral Post Kasral, Taluka Kankavil District, Sindhudurg, Maharashira,

Whereas Recovery Cedificate Mo RG/3T2020in OA Mo, 6272015 drawn up by the Hon'bie Presiding Officer, DEBTS

RECOVERY TRIEUNAL PUNE for the recovery of the sum of Rs. 39,52, 853.00 {(Rupees Thirty Nine Lakhs Fifty Two

Thousand Eight Hundred Fifty Three Only) along with cost, expenses and future interest @ 11.18% per annum

simple interest vearly wee. T, 07092018 till realization and costs of Rs, 67,010.00 (Rupees Sixty Seven Thousand Ten

Only), from the GO, and you, the CO, failed 1o repay the dues of the Certificate Holder Bank.

And whereas the undersigned has ordered the sale of tha Morlgagedfattached properties of the Cerlificala Deblor as

mantionad ir tha Schadule hareunder lowards salisfaction of tha sald Recovery Carlificate,

Matica is hareby given that in absence of any ardar of postponamant, the said proparty(5) shall be sald on 03.03.2025

between 11: 00 AM to 01:00 PM by auction and Onlina/Offline through bidding shall (ake place through The website:

(https:iifederalbank. auctiontiger.net).

Mame of the Bank - Federal Bank

Mame of the Branch - Kankavali, Simdhudurg.

Name of Empaneled Agencies for E-auction - Auction tiger.

The details of authorized contact parson for auction service providar s, Name Shr. Ramprasad Conlact No.

U2E5R82821 /07961 200500 F68 13684 2/80002 3297 Q28R 2821, OTODE1 200500,

The details of authorized bank officer for auction service provider is, Mame; ; Mr. Lecin C: Contact Mo, B447316012)

The sale will be of the properies of defendanis! COs above named, as mentioned in the schedule below & the liabilites

and claims attaching 1o the said properties, so far as they have been ascerained, arg those specified in the schedule

againsigach loL

The property will be pul up for sale in the ot specified in the schedule. [ ihe amount o be realized is satisfied by the sale

of portion of the property, the sale shall be immediately stopped with respect lo the remainder. Tha sale will also be

stopped i, before any ot is knocked down the arears mentioned in the said cerificate+ interest+costs (including cost of
sale} are tendered to the officer conducting the sale or proofis given to his satisfaction that the amount of such
cerificate, interest and costs has beenpaid to the undersigned.

Al the sale, the public generally are invited 1o bid either personally or by duly authorized agent. Mo officer or other

person, having any duly 1o perform in connection with this sale shall, howeaver, aither directly or indirectly, bid for, acqulre

of allempl to acquire any interest in the properties sold.

The sale shall be subject fo condilions prescrbad in the second schedule to the Income Tax Act, 1981 and tha rules

made thera under and to the fallowing further conditions -

|, The particulars specified in the annexed schedule have been stated to the best of the information of the undérsigned,
but the undersigned shall not be answerable for any emor, misstaterment or omission inthe proclamation.

II. The Reserve Price balow which the property ghall not be sold is as menticned inthe schadule.

. The amount by which the bidding is o be increased is Bs100000/-. In the event of any dispute ansing as 1o the
amount bid or as to the bidder the lat shall at once be again put up for auction or may be cancelied.

IV, The highest bidder shall be declared to be the purchaser of any ot provided always that he'she/they are legally
qualified ta bid and provided further the amount kid by him/henthem is notless than the reserve price, It shail be in the
digcretion of the undersigned to decline acceptance of the highest bid when the price offered appears soclearly
inadequate as tomake it inadvizable to do 20,

V. Each intending bidders shall be required to pay Eamest Money Deposit (EMD) by way of DDPay order in favour of
RECOVERY OFFICER, DEBTS RECOVERY TRIBUNAL PUNE to ba daposited with R.O./Court Auctionar, DEBTS
RECOVERY TRIBUNMAL PUNE Or by Online through BTGSMNEF Tidirectly into the Account Mo, 110454593346 the
nama of STATE BANK OF INDIA of CH Bank having IFSC Code Mo, SBINODDT339 and details of the property along
with copy of PAN card, address proof andideniity proof, e=mail 1D, Mobile No. and incase of the company or amy other
document, confirming representation’atiorney of the company and the receipticounter foll of such deposit. EMD
deposited thereaftar shall not be considared eligible for participation in the acction.

Lat
o,

EMD Amount
(In Rs.)

Bid Increase In the
multiple of {in B=.)

Resere

Details of property With the name of owner Price {In Rs.)

GO Mo, 1A YVithal Rame s in possession of the Morlgaged
Property as undear - & that piece and pascelof land and &l the
things -attached thereof situatad at village Poyare Taluka
Devgad, District Sindhudurg bearing Gal No.28, Hisza Mo,

Rs.

Rs. 9,64,000.00 | 96,31,200.00

18 admeasunng H R 2-35-00 and Pot Kharaba 2-89-34 | e (Rupees (Rupees Ninedy Rs. 1,00.0004-
1. |total land admeasuring HR 5-34-34 (53434 Gundha)| Mine Lakh Sighy | Six Lakh Thirty | (Rupees One Lakh
assassed al B.P. 1.21 and i bounded as under. On orf| Four Thowsand | Cne Thowsand Cindy')

towards the East, By Property of Pandurang Rupaye and
Shridhar Rupaye and Cubrert West : By Property of Shri Diev
Rameashwar Temple, Morth ¢ By Proparty of Keshav B
zhads, South : By Boundary af Willage Naringre

Qindyl Twao Hundrad

Oinly)

Yl Lastdate for receipt of bid and EMDis 02-03-2025. Bid/EMD received after due date & time shall be rejected & the
amount paid towards the EMD shall be returned o them by way of oplion given by them in the E-Auction Form. Any
person desinous of participating in the Bidding process i required o have a valid digital signature certificate issued
by the competent authorty, It is the sale responsibility of the bidder to obtain the said digitel signature cartificate,
active e=mail id and-a computer terminal’system with internet connection 1o enable himvher o paricipate in the
bidding. Any issue with regard to digital signature cerdificate and connaectivity during the course of bidding online
shall be the sole respansibility of the bidder and no claims in this regard shall be entertained,

VIL I the bid s Increased within the last's minutes of the given time of auction, the auction Yme is further extended by
additional lime of 5 minutes o enable the othar bidders o' increment their bids & the auclion process comes to an
end if no further increment{s) isiare made within the extended time of Sminutes. In case of movablelimmovable
propery the price of each lof shall be paid at the Ume of sale or as soon after as the officer holding the sale directs,
and in default of paymant, the proparty shall forthwith be again put up for auction for resale.

VIl The successful bidder shall have to pay 25% of the sale proceeds after adjustment of EMD on being knocked down
by next day in the zaid accountDemand draflBanker Chagque/Pay order as par detail mentioned above. If 1he nesxdl
day is Holiday or Sunday, then on next first office day

|¥. The purchaser shall deposit the balance T5% of the zale proceeds on or before. 15th day from the date.of sale of the
propery, exclushve of such day, or if the 15th day be Sunday orothar Holiday, than on the firsl office day after the 15th
day by prescribed mode as stated above. In addition to the above the purchaser shall also deposit Foundage fee
with Recovery Officer, DEBTS RECOVERY TRIBUNAL PUNE @2% uplo B, 1,000/ and & 1% of the excess of the
said amaount of Bs. 1, 000/ thrawgh DD infavour of Regestrar, DEBTS RECOVERY TRIBUMAL PUME.

X, Incase of default of payment within the prescribed period, the deposit, after defraying the expenses of the sale, may, if
thie undersigned thinks fit, shall be forfaited to tha Government and the defaulting purchasaer shall forfaeit all claims to
the property or to any part of the sum for which it may subsequently be sold, The property shall be resold, afterihe
izsue of fresh proctamation of sale.

X1, Highest bidder shall not kave any rightftitle over the proparty until the sale s confirmed by the Recovery Officer,
DEBTS RECOVERY TRIBUMNAL PLUNE

Xl. The amount of EMD deposited by the unsuccessful bidders shall be refunded through online mode in case of EMD
deposited through online, In case EMD is deposited in the form of DD/BC/Pay order the same will ba returnad by
hand. Original |D proof of the photocopy sentwith the E-Auction EMD Farm has to be brought. Mo interest shall be
paidon EMD amaunl

X111, Mo requast for inclusion/substitution in the sate cadificate of names of any personis) other than those menfioned in
the E-Auction EMD Formshall be enteriained,

A%, In case of more than one lermns of property brought for sale, the sale of such properbes will ba as per the
convemnenca and itis not obligatory to go serially as mentioned in the sale nofice,

XV, NRI| Bidders must necessarnly enclose a copy of pholo page of their passport & route their bid duly endorsed by
Indian Mission (Embassy). The movablafimmaovable property is being sabd on "As is where and as is whal basis”™ and
i5 subject to Publication charges, revenue and olher Encumbrances as per ules, The undersigned resen/es the
right to acceptor reject any or all bids, if found unreazonable or may postpone the auction al any tme without
Bss8igning any raason,

V1, Details of this Proclamation of sale can be viewed at the website. www.drt.gov.in./
https iffederalbank. auctiontiger. net

Claims, if any which
havir baen puf forsard
to the propery and any

other knowmn bearing
on its nature and valua

Revenue
assessed upon

the property or
part thereof

Details of any
encumbrance to

which proparty
is liable

Lot

No Details of property With the name of owner

GO Mo 1 Al Vilkal Bang 1% in possession of (e
hortgaged Property a5 undesr- Al that plece and
parced of land and all the things attached thersof
siluabed af village Povare Taleka Devgad, Districl
Slndhudurg beanng Gal Mo.99, Hisasa No, 18
admeasuring HR 2-35-00 and Pot Kharaba 2-89-
34 ie lolal dand admeasuring HRE 5-34-34
(534,34 Guniha) assessed al R.P 1.21 and s
bocnded as under: On or fowards the East By
Proparty of Pandurang Rupaye. and Shridhar
Rupaye and Gulvert West : By Properly of Shr
Drew Rameshwar Temple, Morth : By Property of
Keshay B. Ghadi, South : By Boundary of
Villaga MNaringa.

Mot Known Mot Known Mot Known

—

Forassistance and detalls contact Mr. Lecin C Mobile Mo 944 7B 16012,

2, Bidders are advised to go through the website: hitps./federalbank.auctiontiger.net for detalled terms and
cenditions of auction sale before submitting their bids and taking part in the E-auction sale proceedings. Gther terms
and conditions are alse available with Recovery Officer, DRT, Puneg and CH bank,

3. Theabove conditions are in addition $o the Terms & Conditions contained in the auction bid format and web site:

4, Prospeclive bidders are advised to peruse the copies of lile deads, If any, available with the bank and alsa carry oul
their own bnquiries 1o satisfy themselves regarding encumbrances, if any, ovar the proparty.

The Properties can inspected on 1T.02.2025 & 24.02.2025 between 11.00 am o 3.00 pm For Inspeciion please
Contact Mr. Lecin T, Federal Bank Mobile 9447818012, Shr, Eamprasad Contact Mo, S265562821/079
61200500/6813684 2 FBOG00Z 3297

&, Hecowery Officer has the absalute right fo accapt or reject any bid or bids or to postpane ar cancel the sala withoul
BESIGRING ary Meason.

6. Thesale shall be subject o confirmation Recovery Officer.

Givenunder my hand and seal on this date: 15.01.2025. Sdi-
@ (Ravikant Vinayak Yadav)

Recovery Officer - |

Debts Recovery Tribunal Pune

Cepitlicl ADITYA BIRLA FINANCE LIMITED
=« CAPITAL Registered Office : Indian Fayon Compourd, Veraval, Gujarat - 362 266
THCRMG SESTIN [MANIM WVTHN Corporate Office : 12" Floor, R Teck Park, Nifan Camplez, Mr, Hub Mall, Goregaon (E1, Mumba-d00 063, MH.

POSSESSION NOTICE [SEE RULE 8 (1) OF THE SECURITY INTEREST (ENFORCEMENT) RULES, 2002

Whereas the undersigned being the Authorized Officer of Aditya Birla Finance Limited (ABFL) undst the Securtisation and
Raecanstructon of Financal Assals and Enforcament of Securily Interest Act, 2002 (54 of 2002) and in exercise of the powers confered
under Section 13 {12) read with Rula 3 of tha Sacurity Interest (Enforcamant) Rules, 2002 issued a Demand Notice Datad mentionad
below under Saction 1342} ofthe said Actcalling upon you being the borrowers (names and addrezses mentioned below) forepay the
amaunt mentioned in the said nofice and interest thereon within 60 days from the date of receipt of the said notica.

The Borrowers mentioned herein below having falled to repay the amount, notica |s hersby given to the Bormowers mentioned herein
below and ta the public in genarsl that the undersigned has laken Symbolic Possession of the properly described hersin below in
exarcise of powers conferred on him [ her undear Sec ion 13(4)of thesaid act read with Bule & the Sacurity Inferest (Enforcement) Rules
2002. The Bomowers mentioned hera in below in particutar and the public in generat are hereby cautioned not to deal with said property
and any dealings with the property will be sutiject to the charge of Aditya Birla Finance Limited {ABFL) for an amount as mentioned
arain under and merest thereon, The Borrowess attention |s imviked 10 the provisions of sub-sechon 8 of Section 13 oftheact, In respaect
oftime-avaifable, to radeam the secured assats

ar. Demand Notica
Ko, Date & O/S. Amt

Description of Immovable Property Possession
{Praparties Morlgaged) Date

Al Tha! Aparimend Admeasuring 504,750 5q. R Having
Bailding No, BB, This 15t Fioor Aparmant Mo 102, of Layaut O

Mame of the Borroweris)

{ 1. Mr, Jagmohan Tiwarl,

| (84, Hira Lal &, Tiwari) Fﬂ?;‘:ﬁ Land Sitauted And Balng Al Sactor No. 8, Village Ghansali, | 23.01.2025
1. 2. Mrs. Seema ) Tiwari, Rs. 20,34,666,91 | 12l Mumbal, And Bounded as Follows That s To Say. On Or {Symbofic
| (Wifo. Mr. Jagmeohan Thwar) a on D7 41,2024 | T0Wards The Narth By : Pathway, On Or Towards The South Peossession)
| LAN: ABFLMUMDSBOO0EY 2458 B By : Flat No, 105, On Or Towards The East By - Flai No, 103,
I Cin O O Toweards The West By Flat Mo, 101,
Place : Mumbai, Maharashtra Auihorized gma,::

Date © 25.01.2025 ADITYA EIRLA FIMANCE LIMITED

Alpha Alternatives Financial Services Private Limited
(formerly known as Provincial Finance and Leasing Co. Private Limited)
Jdih Floorn, Sunshine Tower, Senapati Bapat Marg, Dadar (W) Mumbai-400 13, |
Email: infodiait-alpha.com (B) +31 22 6145 8300 CIN : UBS823MH1S53PTCOTS 162

{Amaount in lakhs)

Quarter Ended Mine Months Ended | Year Ended
Dec31, | Septdd | Dec3, Dec 31, Dec 31, | March 31,
FARTIAILARS 2024 | 2024 | 2023 | 2004 | 2023 | 2024
Un-audited | Un-audited| Un-audited| Un-audited| Un-audited| Audited

| Revenue from operations

Interast Income 1052303 | 950386 409508 2rirdat| B015.03) 1346267
et gain on sale of Financlal Instrument (104169 | 2355528 B 11503 30047 B5( 37A1740| 55677493
Met gain on fair value changes (1,72742) | 200644 | 274367 579038 271323 1,308.80

T.75392 | 3520556 | 1496068 | 6375645 4B54566 | 7044940

L. Other incoma 2720 8537 175.06 423 B2 325.52 3864
lll. Total Incoma {1+ M) 778112 3527005 1513574 | 64180.27| 4887118 70 488.04
Expenses

Finance Costs B49525| 2168554 | 952540 | 4440481 3019778 4364356
Emploves Benefits Expenses Baa.0dy | 259139 T51.31 SITOEE| 2748.22{ 354985
Depreciation, ‘amortization and imgairment 023 023 .28 65 085 1.47
Crher expenses 190385 164440 1.0147.00) 547131 330757 492662
Total Expenses 951141 25021.56 | 11,834.00 | 53047.60| 362344.42| 5212100
Profit/{Loss) before tax (1,730.270) | 9,349.30 | 3301.74| 11,132.58| 12,526.76| 18,366.94
Current Tax 8682 165028 1520 [ 1,747.10( 1.850.25( 4.562.93
Deferred Tax 1534 .44 53168 658.77 Bat 38| 113637 (112.07)
{Excess)i Shorl provision for eader years 157.2% - 165:13 LT 166,13 165.13
Tolal Tax expense (280.41)| 218216 B39.90| 279569 | 316075 d.616.04
Profit/{Loss) after tax (144988} | 716723 246284 8336.89( 936601| 1375079
Items that will nol be redassified o profit loss

Fair valuation on Equity Instrument 2859 164376 191954 [ 473343( 413415 260578
Rameaazurement of the ne! defined benedt

ohligation gainiloss) {1.78) [1.70) {2.10) {5:10) (6.31) {6.81)
Income tax relating to items that will not be

reclassified o profit or loss (94.58) | [3986T)| (23.T6)| (7407 (461.02)| (200.85)
Other Comprehensive Income 53231 124341 168568 | 3960.26| 30666.82| 319812
Total Comprehensive Income for the period $M7.57)| 841064 | 414832 1229715 13.03283( 1694891
Paid up Equity share Capital (FY INR 10 each ) S8562( 157800 1.,500.00 1.595.62| 1.500.00 1,550.00
Odher Equity 6034091 | 5B776.11| 3378011 | 6034091 33.760.11| 4161619
Eamings per eg-share {ior. continuing operatans)

Basic [INR) (8.97} 45 B3 1679 §1.55 B3.85 92.74
Diluted {INR) {8.87} 4583 16.79 51.55 B3.45 92.74
Motes:

1, Therewers noexcepiional items during the penod.

2. The above resulls have been reviewed by Audit Commitlee and approved by the Board of Directors In its meeting held on
January 23, 2025

3, Theabove s an exiract of the detaded format of quartedy and nine month ended fnancia! results fled with the Stock Exchange under
Regulaton 52 of the SEBI (Listing Obsgations and Disclosura Requiremanis), Regutations 2013 ('Listing Ragulations”). The full
format-of the guarterand ning month ended Financial Resuliz is available on the website of the NSE {www.naeindia.com} and of the
Company {www.fin.alt-alpha.com)

4. For tha other lineitems referred in regufation 52(4) of tha SEBI {LODR) Regulations, required / partinent disciosures have
been made ko the NSE (www.nsemdia.com) and can be accessed on thewebsite of the Company [waw fin.alt-alpha.com)

5. The ligures for the previous peniod have been regrouped | reciassified wheraver necessary

For and on behalf of the Board of Directors of
Alpha Alternatives Financial Services Private Limited
(formerly known as Provincial Finance and Leasing Co. Private Limited)

Place: Mumbai Sd/- Shreyans Mehta - Director

EXTRACT OF STATEMENT OF FINANCIAL RESULTS FOR THE QUARTER AND NINE MONTH ENDED DECEMBER 31, 2024

Date: January 23, 2025

IB INFOTECH ENTERPRISES LIMITED

CIN: L30006MH1987PLC045529
Reg. Off.: 428, Kailash Plaza, Vallabh Baug Lane, Ghatkopar (E), Mumbai 400 075.
Telephone No. (022) 6670 9800  Email ID: iielimited@yahoo.in

Unaudited Financial Results for the quarter and nine months ended 31st December 2024

Rs. in Lakhs(except per share data)

e —.c

Quarter Ended Nine Months ended |Year Ended
fl:;. Particulars 31-Dec-24 | 30-Sep-24 31-Dec-23| 31-Dec-24 | 31-Dec-23 | 31-Mar-24
(Unaudited)| (Unaudited) | (Unaudited)| (Unaudited) | (Unaudited)| (Audited)
1 | Total Income from operation 90.80 | 218.42 95.63 | 543.22| 434.37| 589.28
2 | Net Profit (Loss) for the period (before Tax,
Exceptional and/or Extraordinary items) 17.88 23.26 16.07 82.21 76.96 98.52
3 | Net Profit (Loss) for the period before Tax
(after Exceptional and/or Extraordinary items) 17.88 23.26 16.07 82.21 76.96 98.52
4 | Net Profit /(Loss) for the period after tax
(after Exceptional and/or Extraordinary items 14.57 15.97 12.57 61.52 57.59 7317
5 | Total Comprehensive Income for the period
[Comprising Profit/(Loss) for the period (after tax)
and Other Comprehensive Income (after tax)] 14.57 15.97 12.57 61.52 57.59 73.17
6 | Paid-up Equity Share Capital
(Face Value Rs. 10/- each) 128.07 | 128.07 | 128.07 | 128.07| 128.07| 128.07
7 | Other Equity Excluding Revaluation Reserves - - - - - 46.78
8 | Earnings Per Share (EPS) of Rs. 10/- each
Basic (for continuing and discontinued operations) 1.14 1.25 0.98 4.80 4.50 5.71
Diluted (for continuing and discontinued operations) 1.14 1.25 0.98 4.80 4.50 5.71

Notes:-

1) The above unaudited financial results for the quarter and nine months ended 31st December 2024 have been reviewed
and recommended by the Audit Committee and approved by the Board of Directors of the company at their respective
meeting held on 24th January 2025. The Statutory Auditors of the Company M/s Laxmi Tripti & Associates, Chartered
Accountants, have reviewed the above financial results for the quarter and nine months ended 31st December 2024.

2) The figures of the previous year / period have been regrouped / rearranged / recast to render the comparable with the
figures of the current period.

3) The Company's unaudited financial results for the quarter ended 31st December 2024 are prepared in accordance with
the Indian Accounting Standards (Ind-AS) as prescribed under Section 133 of the Companies Act, 2013 and notified by
the Ministry of Corporate Affairs under the Companies (Indian Accounting Standards) Rules, 2015 (as amended). Ind-AS
compliant comparative figures of the preceding quarter ended 30th September 2024 and the corresponding quarter
ended 31st December 2023 have not been audited but reviewed by the Statutory Auditors of the Company,while the year
ended 31st March 2024 have been audited. However, the Management has exercised due diligence to ensure that the
financial results provide true and fair view of the Company's affairs.

4) Thefigures forthe quarter ended 31st December 2024 are the balancing figures between the figures in respect of the nine
month ended 31st December 2024 and the unaudited published figures upto the half year ended 30th September 2024.

5. The above is an extract of the detailed format of quarterly and nine month's Financial Results filed with the Stock Exchanges
under Regulation 33 of Securities and Exchange board of India (Listing Obligation and Disclosure Requirements)
Regulations, 2015. The full format of the quarterly and nine month's Financial Results are available on the stock exchange
website - www.bseindia.com and on Company's Website - www.ibinfotech.net.in

By order of the Board
Place : Mumbai For IB Infotech Enterprise Limited
Date : 24th January 2025 Director

{DIH:H?SE?'H]F

Lhy!

datel d Canara Bank A
[ retwns vmscue
Canara Bank, Ragional Office Navi Mumbai:-Circle Office Bidg C-14

z Block 8th Floor A Wing Bke Bandra East Mumbai — 400031
Email: Recoveryronm@canarabank.com

Branch Ref : ROJLEGALISARFAESIZ 32024/ Date : 22.01.2025

POSSESSION NOTICE

Whara as the under signed baing the Authonsed Officer of he Canara Bank under
the Securifisation And Reconstruclion of Financzal Assels and Enforcement of
Securily InfenestAct, 2002 {Act 54 of 2002) and in exercise of pawears canfarrad
urnder Section 13 (12) read with Rule 3 of the sacurity Interast {Enforcermant)
Rulas 2002, issuad a Demand Matice dated 12.11.2024 {12th Movamber 2024 )
calling upon the boarrower Mr. Rakesh Ramesh Patil (Bormoswer) Flat Mo 108,
Mangal Tudsi Angan, Joshl Wadl, Airoll Gaon, Navi Mumbai, Maharashira- 400708
and Mr. Hemant Ramesh Patil (Guarantor} Room Ma, 348, Alrol Villaga, Mear
Sanlosh Tabor, Joshd Wadi, Aired, Mavi Murmbai, Maharashtra - 00708 o rapay tha
amount manbiched in the notice, being Rs. §,67,302.62 (Rupeas Six lakh sixty
saven thousand three hundred two and paise sixty two only) plus unapplied
inlerest andchargas wilhin B0 days [vem the dateof recaipl ol tha said natice,
The borrower having failed to repay the amount, notice is hereby given o the
borrower and public in general, thiat the under signed has taken possession of the
properties described herein befow in exercise of powers conferred on him fher
under Section 13 (4) of the said Act, read with Rule 8 & 9 of the said Rules on this
22nd day of January of the year 2025,
The borrowas i particular and the public in general are hereby cautionad nof 1o
deal with the propary and any daalings wilh the property will be subject to the
charga of the Canara Bank, Nerul East Il Navi Mumbai Branch for an amount
of Rs. 6,67,302.62 (Rupees Six lakh sixty seven thousand three hundred
two and paise sixty two anly} and interest thereon.

Description of the Immovable Property
Flat Mo, 201 ; 2nd Floar, "Shrae Sanashwar Apartmant”, Plot Mo B -38, Seclor 23,

Village Darave, Seavwood, Mavi Mumbal, Maharashtra - 400706 admsasuring
475 5g. Ft. Buill Up Area Within the Registration Sub-district of: THANE

Date : 22.01.2025
Place : Navi Mumbai

Sdi-
Authorised Officer, Canara Bank

vt &@ Canara Bank <4\

Mabim [l Branch 15042 ; Shop Mo, 8 &10 Shreep Willa, T. H, Katarna Marg
Pumbai-400 016, Maharashira; E-mall 10 @ chi50428canarabank.com

POSSESSION NOTICE [SECTION 13(4)] (For Inmovable Property)

WHEREAS : The undersigned being the Authorised Officer of the Canara Bank,
Mahim-2 Branch, Mumbai, appointed under Securitisation And Reconstruction
of Financial Assets and Enforcement of Securtty Interest Act, 2002 (Act 54 of
2002) (herainafter referred to as "the Act™) and in exercize of powers conferrad
undar Section 13 (12) read with Rule 3 of the Sacurity Interest (Enforcement)
Rules 2002, issued a Demand Motice dated 11.04.2023 calling upon the Borrower
- Shri. Rajesh Shitlaprasad Jaiswal, Address Shop No. 08, Today Ganesham,
Plot Mo, 101 and 102 Sector 18, Owie Raigarh, Maharashtra-410 206 and
Mrs. Deepa Rajesh Jalswal, Address Shop No. E-1. Ahinsa Gruh Nirman,
Piot No. 192, Sector 18, Kamothe, Maharashira-410 206 to repay the amount
mentioned in the notice, being ¥ 20,06,029.54 (Rs. Twenly Lakhs Six Thousand
Twenty Nine and Fifty Four Paise Only) as on 10.04.2023 plus interezt due and
other cost within 60 days from the date of receipt of the said notice
The Barrower / Guarantor having failed to répay the amount, notice is hereby
given to the Borrower and the Pubfic in General, that the undersigned has
taken Possession of the property described herein below in exercise of powears
conferred on him / her Under section 13 {4) of the said Act, réad with Fule 3 & 3
of the sald Rule on this 18 day of January, 2025 (18.01.2025).
The borrower in Particular & the Public in General are hereby cautioned not to deal
with the property & any dealings with the proparty will be subject to the charge
ol Canara Bank, Mahim-2 Branch, Mumbai, lor an AmL of ¥ 23.84,752.54
(Rs. Twenty Three Lakhs Eighty Four Thousand Seven Hundred Fifty Two &
Fity Four Paise Only) a5 on 18.01.2025 Plus Interest due and other Cost.
The borrower's attention is invited to the provisions of 5ec. 13 (8) of the Act, in
raspect of ime available, to redeam the sacured assets,

DESCRIPTION OF THE IMMOVABLE PROPERTY
ahri. Rajash Shitalaprasad Jaiswal and Mrs. Deepa Rajesh Jaiswal are owner of Flat
Mo 1071 admeasuring 321.09 Sq. FL Carpet Area on 15 Floor in A Wing of the Bullding
Known a5 VIVIAMA APARTMENT Constructed on land bearing Survey No. 8743,
B7/44, 87/45, §7/46 situated at Vill. Dhamote, Taluka Karjat Dist. Raigarh within the
imif of Kolhare Gram Panchayat, Taiuka ; Karjat, District and Division of Raipad and
within the Jurlsdiction of sul reqistrar Karjat. + Boundaries of Property - = On
or Towards North : Open Plot; = On or Towards South ; Undar Construction Building;
= O or Towards East : Viviana Block 4 Bullding, = On or Towards West : Opan Space
Date :13.01.2025 Sdy-
Place : Mahim, Mumbai Authorised Officar, Canara Bank
Copy o : Shri. Rajesh Shitalaprasad Jaiswai and Mrs. Deapa Rajesh Jaiswal,

FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR

RK PATIL INFRAPROJECTS PRIVATE LIMITED
OPERATING IN INFRASTRUCTURE INDUSTRY AT NAVI MUMBAI
{Under Sub-regulation {1) of regulation 364 of the Insobwncy and Bankmuptey Board of India
Insalvency Ressdution Process for Corporate Persons) Regulations, 2018)

RELEVANT PARTICULARS
1 |Mameoal the corporale deldar RK Patil Infraprojects Private Limited
along with PAN & CINLLP No. | AMFCRESSID

| UTO102MH2012PTC225910
R Plamt, BB House, Mear Gavisan
Phata, Panvel - Liran Raad, Vahal,
PFanvaed, Maharashira. india, 410206.

[ No Website

| Navi Murnbai,

2 | Address of the registarsd office

3. |URL of websie
4. | Details of place where majosity of
laed assels ane [ocated
5, | Installed capacity of main
products, services
B. | Quantity and value of main
| products) services sold in st
financial year
7. | Number I}-i.'E'I'l.'lph:iyEE.E:,-': workmen
8. | Further details includimg last
anvailable finances| statements
{with schedules} of two years, lists
{ of creditors are availabbe at URL
9, | Eligitsility for resolution applicants
under section 2802100 of the Code
t5 Avaikanle at URL:

| Not Applicable

| Gross Sales- Rs. 5,51,00,379,~ (A= por

| Audited Financial Statements tar the
Financial Yeas 2020-21}

| NIL

| Details can be obtained by sartling @il

| al: clrpripatilindca projects@notmall.com

| Details can be obtained by sending email
at: cirprkpatilinfraprojects@hotmsll.com

10| Last date for recaipt of exprassion [ 09.02:2025
:1:-[ interest .

11| Date of issus of provisional st of 19022025
prospective resolution applicants

17| L ast date for submission af [ 24.02.2035
ohjections to provisional list

13. | Date of issue of final st of | 06.03.2025
prospective rasolution applicants

14_| Date of issue of information | 11.03.2025
mamorandum, evaluation matris
and request Tor resalution plas
1o prospective resclution applcanis

15, Last date for submission of | 10.04.2025

__|resolution plans _—
16, | Process email b iD-submit
Expression of ntensst

| cirprkpatilinfraprojects@hotmall com

Rajesh Shah

Interim Resolution Professional

in the matter of RK Patil Infraprojects Private Limitad
IBB1 Registration Detalls Regn. No. [831/1FA-O02/IP-NO05592/2018-19/11881
Communication address and E-mall 1D registered with 1BBI:

TO4, Lawmikung Spartiment, Qeo, Pramanand sociely,
near Rajendeanagar, Mavi peth, Pune 411030
Email: cirpripatilinfraprojectsihotmail.comy

Date ; 25" January 2025
Place: Puna

Trust = Invest = Grow

LKP SECURITIES LIMITED

CIN: L67120MH1994PLC080039
Regd Office :- 203, Embassy Centre, Nariman point,Mumbai 400021. Tel.: +91 22 6635 1234 Website: www.lkpsec.com
EXTRACT OF STANDALONE AND CONSOLIDATED UNAUDITED FINANCIAL RESULTS
FOR THE QUARTER AND NINE MONTHS ENDED 31 DECEMBER, 2024

(Rs.in lakhs except per share data)

STANDALONE CONSOLIDATED
PARTICULARS Quarter Ended Nine Months Ended |Year Ended on Quarter Ended Nine Months Ended |Year Ended on
(Unaudited) | (Unaudited) | (Unaudited) | (Unaudited) | (Unaudited) | (Audited) | (Unaudited) | (Unaudited) | (Unaudited) | (Unaudited) | (Unaudited) | (Audited)
31-Dec-2024) 30-Sep-2024 31-Dec-2023| 31-Dec-2024|31-Dec-2023|31-Mar-2024|31-Dec-2024 | 30-Sep-2024 |31-Dec-2023| 31-Dec-2024 | 31-Dec-202331-Mar-2024
Total Income from operations (net) 2,512.50 | 3,407.86 | 2,423.07 | 8,985.45|6,455.87 | 9,727.84 | 2,532.74 | 3,424.39 | 2,453.77 | 9,046.20 | 6,538.09 | 9,844.16
2 | Net Profit / (Loss) from ordinary
activties after tax 190.68 | 454.99 175.09| 1,055.42| 383.43 | 949.92| 191.03| 449.44| 159.44| 1,051.52 | 393.63 950.20
3 | Net Profit /(Loss) after Extraordianry items 190.68 | 454.99 175.09 | 1,055.42| 383.43 949.92 191.03 | 449.44| 159.44| 1,051.52 | 393.63 950.20
4 | Paid-up Equity Share Capital 1,638.97 [ 1,638.97 | 1,627.59 | 1,638.97|1,627.59 | 1,633.43 | 1,638.97 | 1,638.97 | 1,627.59 | 1,638.97 | 1,627.59 | 1,633.43
Face Value of the Shares 2.00 2.00 2.00 2.00 2.00 2.00 2.00 2.00 2.00 2.00 2.00 2.00
5 | Reserves excluding revaluation reserves
as per balance sheet
6 | Earning Per Share (EPS) (Face value of Rs.2
-Basic 0.23 0.56 0.22 1.29 0.48 1.19 0.24 0.55 0.20 1.29 0.50 1.19
-Diluted 0.23 0.55 0.22 1.28 0.48 1.19 0.23 0.55 0.20 1.28 0.49 1.19

Mumbai
23 January 2025

The above is an extract of the unaudited Financial Results (Standalone and Consolidated) of the Company for the Third Quarter and Nine months ended December 31, 2024. The detailed format for the
same has been filled with BSE Limited under Regulation 33 of the SEBI (Listing Obligations and Disclosure Requirement) Regulations, 2015 and is available on the website of BSE at www.bseindia.com
and also on the website of the Company at www.lkpsec.com.

For LKP SECURITIES LTD

Sd/-

Pratik M. Doshi
Managing Director

DIN

00131122

financialexp.epaptin
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